
ACT No. V OF 18'72. 

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 
(ReceivediZe assent of tAe Qover9lor General 08 the 28M 

March 1873). 

An Act to remove doubts as to the Jurisdic- 
tion of the High Court of Bombay over the 
Province of Sind. 

W H E R E A S  it is expedient to remove doubts which Prambls. 
have arisen as to the jurisdiction of the High 

Court of Bombay over the Province of Sind; I t  is 
hereby enacted as follows :- 

1. The High Court of Bombay has not,. and shall ~ a r  of juris- 
be deemed never to have had, jurisdiction over the ~~~~ 
Province of Sind,  omb bay 

High Court. 
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